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Me oot ,

Hea ths Learnsd Counsel for the Agplicant, M
ofkeDawaradodk Mr. K.V,Subbe Rao, C.G.5.C. and Mrp. M.F,
Chandramouli, 5.C.far Covt. of A.P. |

This is a matter relating to sponsoring of candie
datas for the poste of Asst.Fireman % Khalasis in tha
Naval Doek Yard, Visakhapatnamm pursuant to the Notifie
eation no,PIR/0217/8BRC dt.6«B-1886 of thé first reapan«-
dent sant to the Employment Enchanga.qllté aﬁﬂgicants
allege# that although they haws rsgiataraéZin the Emplay-
ment Exchange in ths ysars lii@j{;:;@?gn :2 and 1979 res-
pactivalxﬁgfg:gﬁggéE)parsuns who haua’regﬁstﬁred thair
namas later to them wers sponsored quﬁﬁﬁ)Employmant

) (Agrls
Exehange for the above pasta,their§hamas wera not sponaored,

B _
aﬂvw@&&aaao§n§%~tha first respondeant is nat considering

B applconts
£n them for employment in the posts notif%ad. The namasof I

| A . .
and Egg*Empluymant Exchange Registration éumbars are
as follous t- '

Name of the Applicant Employment Ragn.No.
s/shri 1. K. Dssu _ ﬁBDS/??
2, K. Bagiraju 3137/79
3. K. Narasinga Rao 7773/79

Thae application is Pinally dispose& of with the
following direction : !

(a) The Employment 0fficer, Technical,Visékhapatnam (2nd
Respondent) shall foyrward the names of the anolicante if
tha ”aﬂ3%~°f tha persons who had registar%d their namaa
later be the applicants ware foruarded tol the Nawal Dogk

Yard for conslderation to the ssid posts-
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(b) The Administrative 0PPicer,Naval Dock Yard
Visakhapatnam (first raspendant) shall conelder the
applicants for the respesctive posts, if spanaured

hy the Employment Officer alung with nther tandidatas
alrsady sponsored by the Employment Exchangs, #subject
to their Pulfilling the qualifications prs?cribed.

No order ag to costs.
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